
' ACT No. XPX OF 1961. 

PASSED BY THE LEGISLATIVE COUNCIL O F  INDIA. 

(Receivecl the assent o f  the Gol;ev?zor-Genernl on the 16th July 186 1 .) 

An Act to p~ovide for a Gove~nmeni Paper Currency. 

WHEREAS i t  is expedient to provicle for the issue by the Government of 
India of ~ r o r n i k s o r ~  Notes payable to bearer on demand, 

Preamble. 
and to regulate the mode of issuing and securing payilient 

of the sanie ; and whereas due notice has beell given by the Governor-General 
of India in Council to the Ranks of Bengal, Bombay, arid Madras respectively, 
as required by Acts VI of 1539, 111 of 1840, and I X  of 1843, that the said 
Banks are to be modified by the power of the said Banks to issue Proniissory 
Notes payable on demand ceasing from and after the day hereinafter provided ; 
I t  is enacted as  follows :- 

I. Section X X X I  of the said Act VI of 1839, Section XXXP of the said 

Laws repealed. 
Act IPI of 1840, and Section XXX.IIP of the said Act I X  
of 1843, so far as the said Sections autl~orize the Banks 

of Bengal, Bombay, and Madras respectively to issue Proniissory Yotes payable 
on deliland, are repealed from slid after the first day of hlarcll 1862. 

11. After the passing of this Act,, no Body Corporate, person or persons 
~ \ ' o  ~ o d ~  Corporate or whatsoever, in British India, (except the Banks of Ben- 

person to issue Rotes, kc., 
to bearer on de- gal, Madras, and Bombay, up  to the said 1st day of I~larcli 

111and. 1862, and except ns hereinafter provided,) shall draw, 
accept, makc, or  issue any Bill of Exchange or  Promissory Note, or engagement 
for the pnylnellt of money payable to bearer 011 denland, or borrow, owe, or 
take up ally sun1 or sums of iilolley on the Rills or Notes l~aya l~ le  to bearer on 
c!emaucl of any EUCII 1Zocly Col'l~orate~ OY of : 1 1 1 ~ 7  ZUCII perso11 01, pclsol~s. Pro- 

foj,ol of ~ided that Chcqncc 01% 1)r~ii~ 1)ayxLlc t o  ijenrcr on clemenCL 
CLC . iL  C)V O L I ~ P ~  \\ it>(: I : ~ L >  itb ~ ~ i ~ t \ $  i l  < ) I  I;<cl)L< 1 :': L O "  , 01, A / ' \ ~ ; ~ ~ > ~ t ~  
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by the customers or coiistituents of such Bankers, Shroffs, or Agents, in respect 
t 
b of deposits of money in the hands of such Bankers, Shroffs, or Agents, and 
[ held by them at the credit and disposal of the persons drawing such Glieques 

or Dl.afts. ' 

X 

111. There shall be established by the Governor-General of India in 

Department of Issue to Council a dcpartiiient of tlie Public Sewice, to be called 
be established. the Departinent of Issue, either in connection with the 
Mints or otherwise, and from and after the passing of this Act there niay be 
issued from the said Department, as hereinafter provided, P1*01nissol.j7 Notes 
of the Government of Endia payable to bearer on demand, for such snms, not 
being less than t,en Rupees, as t.he Governor-General of India in Council shall 
from time to time direct. 

IV. The Governor-General in Council, a f ~ e r  the passing of this Act, 
e 

shall appoint sonie person, who may be the Master of the 
Head Commissioner and 

Colnrnissioners to be ap- Mint at Calcutta, to he called the Head Comnlissioner of 
xointed. the Department of Issue, and two other persons, who 
may be the Master of the Mint at Madras and the Master of the Mint at 
Bombay, who shall be called respectively the Commissioners of the Department 
of Issue at Madras and Bombay, and it  shall be lawful for the Governor-General 
of Indiain Council from time to time, by Rules to be published in the Gazettes 
of Calcutta, Madras, and Bonibay, to make such arrangements through any 
Officers of Government or with any persons, Banks, or Bodies Corporate, either 
at Calcutta, Madras, and Bombay, or  elsewhere, as may be required to regulate, 
and facilitate the issue and payment, under the provisions of this Act, of Pro- 
missory Notes of the Governmeut of India, of such denominations as shall be 
prescribed under the last foregoing Section, not being for any less sum than ten 
Rupees. 

2 
V. I t  shall be lawful for tlie Governor-General of India in Council fro111 

time to time, by order t,o be published in the Gazettes of 
Power t o  Governor- 

General in Council to  es- Calcutta, M ~ ~ s R s ,  and Bombay, to establish in British 
tablish Circlcs of Issue. India, Districts, to be called " Circles of Issue," three of 
mhicli Circles shall include tlle To~+ns  of Calcutta, PSadras, and Bolnha,y, 
respcctiveljr, and in ea.cll Circle to appoint sake one city or town to be the place 

. .  . 

of issue of Notcs, as liereiilnfter . 'l)rovitled. , ,  It, ~11x11 bc lawful for tlic Goycmor- 
' Cic:~exi! of India in Co~11lci1, by ah order to ljc p~l)lisl~r;c! as nib~esaid, f~o l i ?  ~11-tle 

ti) lililc. 
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t o  t i ~ n e  to alter or estencl. the lirnits of' the said Circles or any of tliein. Pro- 

missory Notes of the Covernnient of India Inay be issued in the several Circles 
of issue as hereinafter provided. 

V I ,  For each Circle of Issue other tllall those which include the Towns 

Deputy Commissioners of Calcutta, SIadras, : ~ n d  Bombay, t l~ere shall be appoint- 
t o  be appointed. ed by the Governor-General in Council an Officer of the 
Gover~iment or other person to be called the Deputy Coulinissioner of Issue. I11 
ally Circlc of Issue there may be also establishecl ,211 Agency or  Agencies of 
Issue in connection wit11 :L Ba~llc or otherwise. 

VII. For the purposks of this Act, the Commissioi~ers at  Madras and 

Coinmissioners to  be 
Bonlbay shall be subordinate to tlie Head Commissioner ; 

subordinate to Head Corn- the Deputy Co~ninissioiiers arid Agents in the Presidency 
mjssjoner, Deputy Com- 
mlsslollers to commis- of Fort JVilliam in Bengal shall be subordinate t o  the 
sioner. Head Coi~imissioner ; and the Deputy Commissioners and 
Agents in t,lle Presidencies of Fort Saint George and Bombay shall be subordi- - 
nat.e to the Comrnissioiiers of Madras and Bombay respectively. 

TT1II. The Head Comliiissioner of Issue for the tittle being shall prcvide, 

Notes to be prepared 
by H e a d .  Commlssloner 
and dlstrlbuted by him. 

on paper to be specially ma.nufactured for the purpose, 
Promissory Notes of the Governlnerlt of India payablo to 
bearer on demand, of the denominations which shall be 

froin time to time prescribed under Section 111 of this Act, and shall 
supply or cause to be supplied t o  the Conlmissioners a t  Madras and Bombay, 
and  to the several Deputy Coiii~nissioners and Agents, such Notes a s  they shall 
require for the purposes of this Act,, and all Notes shall bear upon them the 
name of the city or  town from which they are severally issued, and shall b e  
payable only a t  the Office or Offices or Agencies of Issue of such city or town, 

a,nd a t  the Presidency Town of the Presidency within 
Where payable. 

which such city or town is situated. 

IX. The I-Iead Coiumissioner, the Commissioners, and the Deputy Colil- 

,Then sllcZl I\Totes may missioners ancl Agents shall, in their respective " Circles of 
bo issued. Issuc," on the demand of any person, 1s&e from sGc11 Oflice 
o~ Oilices or Agencies of Tssne as shall be est:!,blished in the aplsoii~tecl city o r  
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town in their respective Circles, Prorrlissory Notes of such denorniilations as shall 
b e  prescribed under Section 111, not being for any less sum than tell Rupees, on 
the terms following :-- 

t 

First, in exchange for the amo~ult  thereof in current silver coin of the 
Government of India. 

Or, secondly, in exchange for the amount tllereof in standard silver bullion 
or  foreign silver coin coinputed according to such standard, at  the rate of 
979 Rupees per 1000 tolahs of s t a ~ ~ d a r d  silver fit for Coinage; 

Provided that the said Head Commissioner, Comlnissionera, Deputy Com- 
~nissioners, and Agents shall, i11 all cases, be entitled to require such silver 
bullion and foreign coin to be melted and assayed at the expense of the persoil 

tendering the same, and provided also that in all places 
Proviso. 

where there is no Mint of the Government of India, it 
shall be optional for any 'such Ilead Coormissioner, iommissioncr, Deputy 
-~omm'issioners and Agents, to issue Notes in exchange for silv'cr or foreign 
coin under this Sectioli ; 

Or, thirdl'y, in  exchange for otlier Notes of the Governrnellt of Iiidia pay- 
able to bearer on denland of other amounts issued within tlie same Circle. 

Provided also, that it shall be lawful for the Governor-General in Council 
froni time to time to direct, by order to  be p~tblished in  the Gazettes of Cal- 
cutta, Madras, and Bombay? that Notes to an extent to be  specified in  the order, 
not exceeding one-fourth of the total alnount of issues represented by coin and 
hulliom as herein provided, sliall be issued at sic11 Offices or Agencies of Issue 
as inay be named ill the order, i11 exchange for gold coil1 of full weight of the 
Government of India, or for foreign gold coin or gold bullion computed a t  such 
rates and according to  such rules and conclitiolls as shall be fixed by such order, 
and ~vhiclt rates, rules, and conditions shall not be altered without six months' 
l~revious notice. 15Thenever suclt order shall be issued, the Head Commissioner, 
Coimnissionrrs, I)epoLy Commissioners, 2nd Agents, at  &c Oficcs or Agencies 
s~ecifiecl in the orclcr, shall be boullcl to  issue Notes on dellland in conforlnity 
wit11 such oro'cr. 

S. 7'1:e 
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X. The xvliole amount of the bullion and coin so received for Notes shall be 

The whole amonnt of retained atid secured as a reserve to pay such Notes, 
bullion coin received wit11 the exception of such an amount,, not exceeding four 
for Notes to be kept a.3 a 
reserve to pay s ~ c h  Notes, crores of Rupees, as tlie Governor-General in Council, with 
eacept.ing an amount llot 
exceeding 4 crorcs of Ru- the coiisent of the Secretary of State for India, shall fro111 
p e e  t o  be fixed as the 
minimulll limit of circl,la- time to t i n e  fix. The aniount so fixed shall be publishecl 
tion. in the Gazettes of Calcutta, Madras, and Bo~nbay, and 
shall be invested in Government securities, and the said coin, bullion, and 
securities sh,all be appropriated and set apart to provide for the satisfaction and 
discharge of tlie said Notes ; and the said Notes shall be deemed to have been 
issued on the security of the coin, bullion, and securities so acppropriated and 
set a,part, as well as on the general credit of tlie Government. Provided that 
ally gold coin or bullion which inay be received under this Act., mag be sold o r  
exchanged for silver coin or bullion to be so appropriated and set apart, 
instead of the gold coin or bullion. 

XI. The Governmelit Securities purchased under this -Act in the Presi- 
dency of Fort William in Bengal shall stand in the name 

In what names the 
Governme~lt Securities to of the Heacl Conimissioiler and the Master of the Bfiat 
stand. a t  Calcutta ; the Government Securities purchased under 
tliis Act in the Presidency of Fort Saint George shall stand in the name of 
the Cornmissioner at  Madras and the blaster of the Nint at Madras ; and the 
Government Securities purchased under this Act in the Presidency of Bombay 
shall stand in the name of the Commissioner a t  Bombay and the Master of the 
Mint at  ~ o r n b G  Provided that if the Head Commissioner or Commissioner 
in auy case be the Master of the Mint, the Governor-General in Council shall 
appoint another Trustee or Trustees in addition to the Master of the Mint. 

XII. The Head Comniissioner from time to  time shall frame Rules to be 

Rules to be framed for 
approved by tlie Governor-General of India in Council, 

keeping and auditing tile for keeping the accounts of the said Department of Issue, 
Accounts. 

and for the auditing of such accounts, and for otherwise 
regnlating the business of the Department ; provided that such Kules shall be 
iu no wise incoiisistellt with tbc provigions of tliis Act. 

XIII .  An abstract of the accounts of the 13ep,zrtmcnt, s11o.n-ing the ~vliolc 

Abstract of accomlts to arnount of Notes in circulatio;?, the n~nount of coil1 and 
be  pob!i?licr!, bgllio;? re;pyved, distiJ2crui~Ein n o.rtl d frolll silvcl*, nud tile -"*2 t:"'" 
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ainount of the Government Securities helcl by tlie saicl Department, shall be 
made up monthly in Calcutta, a,nd pnblisliecl as soon as may be in the Gazettes 
of Calcutta, Madras, and Bombay. 

XIV. I t  shall be lawful for the Head Coinlnissioner in respect of the 

Securities to be disposed Presidency of Fort T~Tillian~ in Bengal, and for the Corn- 
of ~vhcn necessary. missioriers at Madras ant1 Bombay in respect of the  

Presidencies of Madras and Bombay respectively, at any iime when they shall 
be ordered so to do by the Governor-General of India in Council, to sell and 
dispose of any portion of tlie aboveizzentiolied lirnited aniount of Government 
Securities standing in their names rcspcctivcly, and in the names of tlie Mas~ers 
of the Mint or Trustees as aforesaid ; and for the purpose of effecting such 
sales, t,lie said Masters of the &lint or Trustees respectively shall, on a request 
in writing from the said Head Commissioner or Cornmissioncrs in their respec- 
t,ive Presidencies, at all times sign and enclorse such Government Securities as  
shall stand in their names respectively, and it shall be lawful for the said Head 
Coui1nissiol;er or Commissioners, if directed by the Governor-General of India 
in  Council, to purchase Government Secnrities to replace their sales. 

XV. The interest accruing due on the Government Securities purchased 

Interest of Securities to 
and held under this Act shall be entered in a separate 

be paid to  the credit of account, to be annually rendered by the Head Commis- 
Go~ernmei~t.  

sioner to the Governor-General of India in Council ; and 
the amount of such interest shall, from time to time, as it becomes due, be paid 
by the Accountants General in the several Presidencies of India, into the 
revenues of the Government of India, under the head of " Profits of Notes Cir- 
culntioii," and an account showing the amount o,f profits of the Note circulation 
and of the charges and expenses incidental thereto, sliall be made up and pub- 
lisl~ecl annually in the Gazettes of Calcutta, Madras, And Bombay. 

XVI. 3Vithiii any of tlze " Circles of Issue," as hereinbefore provided, a 

Kotes where legal tea- tencler of a Note or Notes issued under this Act from any 
der . OEce or Agency of Issue of such " Circle of Issue," 
shall l ~ e  a legal tender to the amount expressed in such Note or Notes, ancl shall 
bc take11 to be vnlicl as a tencler to  such a:nouut in 1>aynieiit - of any rcveiiue or 
otllel- claim to the amount of ten 1:upees and upwards due to the Goveriimcllt 
of India, and ill 1~;).111c~nt of ally su111 of ten l?ul)c>es ancl ul7warcls clue by tllc 
fi~-vernl~ic:lt of Tnclia, or by a1137 Eody ~orl)o;'ats: oi by any 11wson or l~ei'soo'ls 

i17 j3ritis11 
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in British India, on all occasions mhat.soever on which any tender of money can 
be legally made. Provided that no such Note or Notes shall be deemed to be a 
legal tender of payment by the Governlllent of India at any Office or at the 
Issue Department of any Agency of Issue. 

XVII. The name of the EIead Commissioner, of either of the Commis- 

iianle of Heacl Commis- 
sioners, of any Deputy Comn~issioner, or  of any other per- 

sio~~er,&c.,maybeimpress- son authorized by the said Heacl Commissioner, or by 
ed wit11 machinery. 

either of the said Commissione~s, t,o sign Notes issued 
under this Act, may be impressed or affixed by machinery provided for that 
~ ~ w p o s e  by the Government of India, and such printed names shall be taken 
to be good and valid sigilatures 'to nl'l intents and purposes, as if such 
Xotes had been subscribed in the proper handwriting of ally one of the persons 
iforesaid whose sigrlatures the said printing purports to represent. 

XVIII.  All Notes issued under this Act shall be deerned and taken to be 

Kotes may be described Promissory Notes of the Government of India, and may 
as Pi.omissory Notes. and shall be described as Promissory Notes of the Go- 
vernment of India in all indictments, and i n  Criminal and Civil proceedings, 
any law or nsage to  the contrary notwithstanding. 

XIX. If any Body Corporate or person, after the passing of this Act, 

Penalty for issuing such 
shall, contrary to the provisions of this Act, drat\, accept, 

Kotes contrary to provi- make, or issue any Bill of Exchange, Promissory Note, 
sions of this Act. 

or engagement for the payment of rnoiiey payable to 
bearer on demand, or borrow, owe, or take up any sum or suns  of money on 
the Bills or Notes or engagements for the payment of money payable to bearer 
on demand of any such Body Corporate or person, such Body Corporate or 
persou sha.ll be liable to a penalty to  the amount of every such Bill of Ex- 
change, Yromissory Note, or engagement for the payment of money, to be re- 
covered on the prosecution of the Head Commissioner, Commissioner, or De- 
puty Commissioner, as the case may be, of the '' Circle-of Issue" in .ivhicli such 
Bill of Exchange, Promissory Note, or engagement for the payment of money 
is issuecl, before any Police i\iIn.gistrate or 3'lagistl.ate ~vitllin snch '' Circle of 
I~ssue," and iu case of coi~r~iction, ancl c1efaul.t of l~ayinent of sucll penalty, the 

- .  Policc Magistrate or nla:;ietr:rtc ~ ~ 1 1 0  sllnll i ' ~ y  ' i l ~  czsc e11dl issuc: I-11s ~varrant to 
;E -io:-y tllc: :!mount t.lie!:(>fii'> ioi;:;flic:;l ~ i ~ i t l l  I!!::: I . C ~ P ~ J > ~ ; ~ ~ ) ~ C ,  chst,5: of' i-!ii' ~:y0::ecxiti01), 

,\i [Iistrc??. 
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by distress and sale of the goods and chattels of the Body Corporate or persoil 
so convicted. 

XX. The words " British India" in this Act shall denote the Territories 

of that are or may be vested in Her Xajesty by the Statute 
iliclia." , 21 and 22 vie! c 106, entitled " An A c t  for the better 
Goverilment of India," except the Settlement of Prince of Wales' Island, 
Singapore, and Malacca. 


